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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

BOMBAY BENCH, 'GULESTAN' BUILDING NO.6
PRESCOT ROAD, BOMBAY-1

0.A.N0.399/95

S.K. More ..Applicant
V/s

Union of India & Ors. . .Respondents

Coram: Hon.Shri B.S.Hegde, Member(J)
Hon.Shri M,R.Kolhatkar, Member(4)

¢ APPEARANCE:

Mr. D.V.Gangal
Counsel for the applicant
Mr.Karkera for Mr. P.M.Pradhan
Counsel for the respondents
ORAL JUDGMENT: DATED: 18.4.1995

z; (Per: B.S.Hegde, Member(J))

Heard the counsel.

2. Mr.Gangal, Ld. Counsel for the applicant has '
dréwn our attention to various orders passed by the P
Tribunaf as well as the c¢riminal court. The appliz;;z’
was ultimately dismissed from service on 10.4.1995.
Instead of prefering an appeal to the Appellate Authority

"éi he has filed this 0.A. seeking stay of operation of

the dismissal order dated 10.3.1995. It is within the
knowledge of the applicant that .his dismissal was
effective from 10.4.95 and he has filed the O.A. only
on 10.4.95. Mr.Gangal has drawn our attention to the
Tribunal order dated 13.1.1995 passed while diéposing
the C.P.No.52/93 in 0.A.No.419/89. It is observed in

the Tribunal's order that che charges agaiﬁst the

applicant were of misappropriation of funds, q; would
rather c¢ondone the delay 1in initiating deparfmental
action. AlIl that we direct is that the depa?;mental
proceedings now pending be decided within two months
from to day.“.Shri Gangal for the eapplicant requests

that in the event of the applicant being removed or

dismissed from_ service as a result of the departmental
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inquiries bhe should be given time to approach the
Tribunal because he wants to file a separate 0.A. before
the Tribunal challenging proceedings which have been
initiated afresh after the decision of the Criminal
Court on the same facts. We only direct t;at the
applicant shall not be disturbed from his eﬁployment
for a period of four weeks from the date of passing
the final order to enable the applicant to file a
separate O.A;“Accor&ingly the applicanﬁ was given four
weeks time from the date of passing of final order dated
16.3.1995 wupto 10.4.95. The applicant has not taken
any action within that time and has filed the 0.A. only
on 10.4.95. He seeks for status-quo ante of the dismissal
order which is not tenable and the same is rejected. |
3. In the circumstances we dispose of thé'ﬂaTKfff(/
by giving the following direction:
| The applicant may make an appeal to the
Appellate Authority giving entire background
of the «case and requesting the Appellate
Authority to take a lenient view of the matter
keeping in view the adquittal by the Criminal
Court and consider his reinstatement. If the
applicant files an appeal within one month
the Appellate Authority shall decide the same
within four months by passing a speaking order.
With these directions the O0.A. is disposed
of. .

No order as to costs.
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(M.R.Kolhatkar) . . (B.S.Hegde)
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